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(a)whetherthe smuggling activities have
increased in Tamil Nadu during the last one
year;

(b) i so, the details of the articles
including weapons and narcotic drugs seized
during the above period; and

(c) the effective measures taken by the
Union Government to prevent smuggling
activities in Tamil Nadu?

THE DEPUTY MWNISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). Available reports indicate that
the Tamil Nadu coast and the international
airports in the State of Tamil Nadu continue
to be sensitive to smuggling. The value of
contraband goods including arms and
ammunition and the quantity of narcotic drugs
seized by the Customs authorities in the
State of Tamil Nadu during 1990 (upto
November) are given in the table below:

Value (Rs. in crores)

(Provisional)
Gold 14.77
Silver 6.50
Arms and ammunition 1.10
Others 27.28

Heroin/Brown Sugar57.337 Kgs.

No precise value of narcotic drugs such
as heroin/brown sugar canbe indicated since
it depends upon its purity, place of origin etc.

(¢) The Customs authorities remain
vigilant against smuggling activities across
the international frontiers including the Tamil
Nadu coast and at the international airports
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and seaports in the country including those
inthe State of Tamil Nadu. Active assistance
of the Coast Guard and the Navy is also
being taken. Close co-ordination is being
maintained between all the agencies con-
cerned in the prevention and detection of
smuggling.

Production of Bank Accounts/Pass
Books to Income-Tax Authorities

1602. SHRI RAM SAGAR (Saidpur):
Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the Income-
tax authorities etc. ask the individual in-
come-tax assesses to produce their pass
books/accounts;

(b) if so, whetherthe Government have
received any representations from the
Members of Parliament in this regard;

(c) if so, the details thereof; and

(d) the response of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVJAY SINGH):
(a) Yes, Sir.

(b) and (c). A letter dated 20th Novem-
ber, 1990 has been received in the Central
Board of Direct Taxes and Shri Ram Sagar,
M.P. in which it has been, interalia, enquired
whether the Income-tax Authorities require
peopleto produce theirbank pass books and
whether this requirement is in violation of
Article 20 (3) of the Constitution. The steps
taken to check and said yiolation, if any have
also been enquired in the latter.

(d) Under the provision of the Income-
tax Act, the income-tax authorities have
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powers which interalia include the power to
call for information or for production of ac-
count books including bank pass books in
connection with any enquiry relating to as-
sessment of income of any person. The said
provisions of the Income-tax Act are not
violative of the Constitution.

Expansion of Private Sector Banks
1603.

SHRIRAM SAGAR (Saidpur):
SHRI VASANT SATHE:

Willthe Minister of FINANCE be pleased
to state:

(a) whether there is any proposal to
permit bank employees to acquire an equity
stake in banks, if so, the details thereof and
Government’s response thereto;

(b) whetherthe Government proposeto
substantially relax restrictions on the expan-
sion of private sector banks;

(c) the number of applications from
private sector banks pending with the Re-
serve Bank of India for permission to open
more branches;

(d) the period since when these appli-
cations are pending, application-wise; and

(e) the steps taken to sanction these
applications at the earliest?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH):
(a) In sofar as banks in the private sector are
concerned, there is no prohibition on the
employees of the banks contributing towards
the equity of the share capital of the con-
cemed banks. As regards the public sector
banks, no such proposal permitting the
employees to contribute top the capital fund
of these banks is under consideration of the
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Government.

(b) to (e). Keeping in view the growth of
the banking business in the country, the
Reserve Bank of India (RBI) have been
permitting opening of bank branches on the
basis of business potential and financial
viability of the proposed branches.

Under the branch licensing policy for
the year 1985-90, allotment of centres was
made by the RBl generally on the basis of list
of centres identified by the lead bank groups
and finalised by the State Governments and
not on the basis of applications from con-
cerned banks. The RBI has recently issued
guidelines for future branch expansion to all
Indian commercial banks including private
sector banks. Underthe new policy, permis-
sion to open branches in rural/semi urban
areas is proposed to be given the RBlon the
basis of individual applications submitted by
the banks by the end of 31st December,
1990. These applications would be consid-
ered by the RBI on a consolidated basis as
per its policy. As regards urban and metro-
politan centres, RBI has set up working
groups for identification of unbanked/under-
banked centres. Allotment of new centres
will be made by the RBI as per its norms in
due course.

Director Tax collection

1604. SHRI RAM SAGAR (Saidpur):
Will the Minister of FINANCE be pleased to
state:

(a) whether direct tax collections during
April-October, 1990 has been lowerthanthe
collections made in the same period in 1989;

(b) if so, the reasons therefor;

(c) the amount of direct tax collected
between November, 1990 till date and how
the same compares with the collections in
the same period last year; and





